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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
'CU TTACK B ENCH3QU TTACK,

0.A., NOo, 27 of 1999,

Cuttack, this the 6th day of mMarch, 2000.

Pradip Kumar Patnaik, R Applicant,

VIS,

Uniom of India and others. P " Respadents,

FOR INSTRUCTIONS.
b whether it be referred to the reporters or not?Y_eé

2. whether it be circulated to all the BenChes of the
Central Asministrative Tribunal or not?

Rl e 3 y'\
( G. NARAS IMHAM) (goﬁNA mjjso ) “1)7
M 21 3ER (JUDICIAL) VICE-CHA@ REAR /U2



- Ps.Patkura, Djst.Kendrapara,

CENTRAL ADMINIS TRATIVE TRIBUNAL
CU TTDK B ENCH;CU TTAK .

ORIGINAL APPLICATION NO,27 OF 1999,
~Cuttack, this the 6th day of march, 2000.

CORAM 3
THE HONOURABLE MR, SOMNATH SOM, VICE-CHAI RMAN
AND

THE HONQURASLE MR. G,NARASIMHAM,M B3 ER(JUDICIAL) .

Pradip rumar pattanaik,Aged abaut 29 years,
Sson of Natabar prattanaik of VllagesNadiaoarei,

«ee Applicant,

By legal practitioners M/s.Manas chand, D.R,Parida, Advoca te.
- VERSU S-

Union of India represented through
its secretary,Ministry of pefence,
New Delhi,

2, Asst,Director(Aviatim),
‘Aviation Research Centre,
POsCharbatia, PS;Ch oudwar,
Dis t:cu ttack,

3. Ra@bindranath pattanaik,
Aged abaut 41 years,
s/ o, Radha Mohan pattanaik,

At present residing C/o.Bharat chandra Dgash,
New pelamy,Rirat 3azar,PO: Charpatia,
PS;Chaidwar, Dist cuttack,

S—_— Respandents,

By legal practitioner; Mr.A.K.Bose,Senior Standing Cainsel
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In this Opiginal Application u/s.19 of the
Administrative Tribunals Act,1985, appiicant has préyed
for a directiom to the Respondents to make recruitment
for the post of Tilor stx:ic.tly following the eligibility
criteria as per Annexure-l,

p 8 Applicant's case is that, the Assistant Director,

ARG, Charibatia, issued notice am 14.8,9 at Annexure-l,

seeking applications for the post of Tilor.In this
notice, the eliginility criteria with regard to age was
mentioned as between B8 to 30 years as on 15, 9, 98,

Applicant is an eligible candidate and he has applied

_ for the post alongwith all necessary d ocumentati mm.BUt

he came to knav that Res.No.,2 is going to appoint me
shri R,N,Patnaik ,Respandent No, 3.But according to the
apgalicant he is aged apout 41 years and is thus, not
eligible to be appointed to the post,Applicant has
further stated that according to the Voter list, Res.
No,3's age has béen shawn as 37 years in 1995,In view
of this, he has ccmé up.iri this petition with the prayer
referred to earlier,

3. Departmental Respondents,in ’;heir caunter, have
stated that Res.No,3 has been selected for the post
because alongwith his application he has submitted a

certificate of the Headma'ster-, Chine slip High school .

Berhampur, Ganjam dated 15.8,1994,according to khe certificate

the date'of birth of Res.No,3 is 10.3,1970 and he is well

15. 9,199, Respondents

witrin the age limit of 30 years as



o
have stated that Res.No,3 has been selected strictly in

accordance with merits.In view of this, they have opposed

the prayer of applicant,

4, Today when the matter was éall ed,leamed caansel for
the petitioner was absent.0On the last occasim also he was
absent and in this case pleadings have been completed long
ago and as such the matter can not be alloved to drag m
indefinitely,In view of this, we have heard Mr.A.K.Bose, 1ld.
Senior standing Counsel appearing for the Resp cndents and have

also perused the records,

S. It has been submitted by learned Senior standing Counsel
appearing for the Respaidents that at the time of selectio,
Respondents have to go by the documents praduced by the
candidates.In Case,later on, any complaint is made about the
genuineness of the documents, the matter will be enquired into
and further necessary step @5 required under law can be taken,
In view of this, Respondent No.3 has been selected for the post
on merits on the pasis of educaticnal certificate showing his
age to oe below 30 years as on 15,9,199 and applicant has
challenged the selection only on the ground of nm-eligibility
of Res,No,3 so far as age is concemed. wWe hold thatthe
Departmental Authorities have rightly selected Respmdent No. 3

so far as age is concermed,

6. Applicantts-prayer is for a direction to the Respondents
to go by the age criteria as mentioned in Annexure-l and the
Reépmdents have actually gone throaugh the age eligipility
criteria as mentimed in Annexure-l, But at the same time,it
must be noted thatthe applicant in an affidavit has stated that
the age of Res.Np.3 is 41 years at the time of making the

application,In view of this,

es to cause an enquiry with regard to the genuinedess of the

we direct the Departuwental Au thori ti-
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educati mal certificate submitted by Res,No,3 and take 'actionv

as per law on the pasis of the result of such enquiry, This
enquiry shaild be Comple?ed by the Respemdents within a
perial of 120 days fi:_om the date of receipt of a copy of this
order,we also dlrect that the appointment of Rebpmdent No. 3

will be squ &ct tothe result of the enguiry.

e with the above directions, the Opiginal application is

disposed 0f,No Costs,
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R vyl oy
(G. NARASIMHAM) . (SOMNATH SeMR (T
MEMB ER(JUDICIAL) ’ , VICE-CHA RMAN
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